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O R D E R 
 

 

PER CHALLA NAGENDRA PRASAD, JM:  
 

Through this Miscellaneous Application (“MA” in short), the Revenue 

is seeking clarification stating that the Tribunal had passed two orders in 

ITA No. 5174/Del/2918 for the Assessment Year 2013-14, one is dated 

09.04.2024 and the other is dated 08.11.2021. However, the Ld. Counsel for 

the assessee submitted the copies of the orders of the Tribunal for 

Assessment Year 2013-14 and referring to the said order it is submitted that 
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the Tribunal initially passed an ex-parte order dated 08.11.2021 in ITA No. 

174/Del/2018 and this order was recalled in Misc. Application 

No.99/Del/2022 dated 13.02. 2023. The Ld. Counsel for the assessee 

submitted that the later on the Tribunal disposed off the appeal which was 

recalled vide order dated 09.04.2024 in ITA No. 5174/Del/2018 for the 

Assessment Year 2013-14 and, therefore, there is no duplication of the 

orders of the Tribunal and, there is no merit in the Misc. Application filed 

by the Revenue.  
 

2. Heard rival submissions and perused the orders of the Tribunal. We 

find that the Tribunal initially passed the order in ITA No.5174/Del/2018 

on 08.11.2021 partly allowing of the assessee which is an ex-parte order and 

this order was later on recalled in Misc. Application by way of order dated 

13.02.2023 in MA No.99/Del/2022. Recalled appeal of the assessee in ITA 

No.5174/Del/2018 was finally disposed of on 09.04.2024 by the Tribunal. 

Thus, there is no merit in the Misc. Application filed by the Revenue, the 

same is hereby dismissed.  
 

3. The Misc. Application filed by the Revenue is dismissed.    

          Order pronounced in the open Court on 05.02.2026. 
 

 

                  Sd/-                                                             Sd/- 

     (M. BALAGANESH)           (CHALLA NAGENDRA PRASAD)     

ACCOUNTANT MEMBER        JUDICIAL MEMBER                                      
Dated: 05.02.2026 
 

PK/Sr. Ps 
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